
1 Oral Answers [27 AUG. 1993] to   Questions 2 

RAJYA SABHA 

Friday, the 21th August, 1993/5 
Bhadra, 1915   (Saka) 

te House met at eleven of the clock, 
I   Chairman in the Chair. 

 OBITUARY REFERENCE 

MR. CHAIRMAN: Hon'ble Members, 
I refer with profound sorrow to the 
passing away of Shrimati Usha Bartha- 
kur, a former Member of the Rajya 
Sabha from the State of Assam on the 
24th August, 1993 at Guwahati. 

Shrimati Usha Barthakur was born in 
1912 at Guwahati. She founded the: 
Nowgong Higher Secondary School and 
served as its Principal. An active social 
and political worker, Shrimati Barthakur 
organised social welfare centres, and was 
associated with several organizations con- 
nected with education and upliftment of 
women... (Interruptions) .... Please- On 
this occasion at least you should be 
silent.  

Shrimati Barthakur stalled her Parlia- 
mentary career in 1952 as a Member of 
the Assam Legislative Assembly and was 
Deputy Minister-in-charge of Social Wel- 
fare and Medical Care for a short 
period. She represented the State of 
Assam in this House from April 1966 to 
April 1972. Shrimati Barthakur was an 
active participant in the proceedings of 
the House, particularly regarding the 
Welfare of Women, 

In the passing away of Shrimati Usha 
Barthakur the country was lost a dedicat- 
ed worker in the cause of social reform 
and economic growth. 

We deeply mourn the passing away of 
Shrimati Usha   Barthakur. 

I request Members to rise in their 
places and observe silence as a mark of 
respect to the memory of the departed. 

{Hon, Members then stood in silence for 

one  minute.) 

MR. CHAIRMAN: Secretary-General 
will convey to the members of the bereav- 
ed family our sense of profound sorrow 
and deep sympathy. 

ORAL ANSWERS TO QUESTIONS 

Financial   assistance for   maintenance   of 

posts   of Hindi teachers 

*441. SHRI    PRAVAT    KUMAR 

SAMANTARAY :† 

SHRI    SARADA    MOHANTY: 

Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether his Ministry have intimat- 
ed its decision to Orissa Government for 
continued financial assistance in the 8th 
plan period as in the 7th plan period for 
maintenance of posts of Hindi teachers 
created and approved by the Central 
Government in 7th Plan period; 

(b) if so, whether financial assistance 
to that effect has been released; and 

(c) if not,  what are the reasons for 
delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): (a) to 
(c) A statement is laid on the Table of 
the Sabha. 

Statement 

ln December 1990, the Ministry had 
intimated the State Government of Orissa 
that financial assistance for maintenance 
of 600 posts of Hindi teachers sanctioned 
durnig the 7th Plan would be provided 
to the State Government in the 8th Plan 
also. However, when the Ministry for- 
mally considered the Scheme of Appoint- 

†The question was actually asked on 
the floor of the House by Shri Pravat 
Kumar  Samantaray. 
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ment of Hindi Teachers for continuance 
in the 8th Plan, it was decided to con- 
tinue the Scheme during the 8th Plan 
subject to the condition, applicable to all 
Staes/UTs, that the liability of main- 
tenance of Hindi teachers appointed by 
the States/UTs prior to the commence- 
ment of the 8th Plan would rest with 
the respectve State Governments/UT Ad- 
ministrations. The Scheme was circulated 
to all non-Hindi speaking States/UTs in- 
cluding Orissa on 3rd June 1992, before 
commencement of the academic session 
1992-93. In view of the earlier intima- 
tion conveyed to the Government of 
Orissa on 10th December 1990, grant-in- 
aid has already been released for main- 
tenance of the 600 posts of Hindi tea- 
chers in the financial year 1990-91 and 
1991-92 through sanction tetters dated 
10.12.90 and 23.1.92. In accordance 
with the general policy in regard to plan 
assistance for posts and also on account 
of the condition incorporated in the letter 
dated 3rd June 1992, grant for main- 
tenance of the posts relating to the 7th 
Pain is not admissible. Grant-in-aid 
would, however, be available to the Go- 
vernment of Orissa for 600 Hindi teachers 
appointed in 1991-92 during the 8th 
Plan. The State Government has been 
apprised of the position in this regard. 
The State Government have again repre- 
sented to the Government of India. This 
representation will be duly  considered. 

SHRI PRAVAT KUMAR SAMAN- 
TARAY: Sir, this is regarding considera- 
tion of financial assistance for maintenance 
of Hindi teachers in non-Hindi-speaking 
States. This Scheme was introduced by 
the Central Government in the Seventh 
Plan period. In December, 1990 the 
Government of India has communicated 
to the State Government of Orissa that 
though it had been decided earlier that 
the assistance would not be continued in 
the Eighth Plan period, the Government 
of India decided later that the assistance 
would continue to be there for the main- 
tenance of Hindi teachers in Orissa. The 
Central Government extended the assis- 
tance in 1990-91. It extended the assis- 
tance in 1991-92 also. But from 1993 
the Central Government is not extending 

any  financial assistance    for     the main 
tenance        of       Hindi     teachers.       Or 
the    other hand, the      State      Govern- 
ment has not made any Budgetary pro 
vision on   the assurance of   the   Central 
Government  that  one hundred   per 
cost would be borne by the Central 
vernment. That is why  all these    H 
teachers  are not getting  salaries for us. 
test six months.      I would like to know 
by when the Central    Government   we 
clear  this case  and  by what  time      I 
money will  be released  in  order to  re 
lease the unpaid salary to the Hindi tea- 
chers  in  the State of Orissa. 

KUMARI SELJA: As (he hon. Mem. 
ber has pointed out just now, in the be 
sinning is was decided that the post! 
would be carried over to the next Plan 
but subsequently the decision was chang 
led and it was decided that no new post 
would be created under the scheme 
Unitil then it was to be financed by us 
We also had two Annual Plans before 
the Eighth Plan came. For that we 
provided the money. Now, I an 
afraid we can only consider it till 1992 
93. That is under the consideration o 
the Government. 

SHRI PRAVAT KUMAR SAMANTA 
RAY: I would like to quote the letter  
the  Central   Government.      It  says; 

"However, in view of the difflcultie 
due to financial constraints explaine 
by the State Government for mainte 
nance of the posts of Hindi teacher 
sanctioned during the Seventh Pla 
it has been decided to proide fina 
cial assistance to the State Govern 
ment fir maintenance of 600 posts  
Hindi teachers during; the Eighth Pla 
also." 

I think  after     this     letter     there 
hardly any ambiguity  or any illusion, 
think thereafter no    communication  ha 
been sent by the Government of    Indl 
on  the going back of their commitmen 
Now. for the benefit  of the    House 
would like  to   have  an   assurance    from 
the Minister if she will  ensure   that tl 
Hindi  teachers will be paid their salar 
as usual and all the arrears which     hav 
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not been paid for the last six months, 
fhe Orissa High Court has also directed 
the release of the salary to them. She 
should also assure the House by what 
time the money she should also assure 
the House by what time the money will 
be released. 

KUMARI SELJA: The posts created 
in the Seventh Plan could not be carried 
over to the Eighth Plan, but we would 
honour the payment of salary for the 
600 posts which have been created sub- 
sequently. 

MR. CHAIRMAN: Who will pay for 
the others?      The State  Government? 

KUMARI SELJA: Yes, the State Go- 
vernment. 

SHRI SARADA MOHANTY: In her 
reply ;he hon. Minister has stated that 
the State Government has again repre- 
sented to the Government and that this 
representation would be duty considered. 
I would like to know from the Minister 
when they received that representation 
and by when they are going to consider 
it. The teachers are on strike and 
they will die if you consider it after two 
or three years. I want to know the 
positive date by when she is going to 
consider their case for the release of 
the  amount. 

KUMARI SELJA: Sir, we nave a posi- 
tive attitude towards this. There is no 
problem. The payment of the arrears 
that are due between the two Annual 
Plans will also be considered by the 
Central Government. There is no 
problem 

 

 

KUMARI SELJA: Sir, there is another 
question coming up on this. 

SHRI   SHANKAR DAYAL      SINGH: 
This  is not  another question  at all. 

KUMARI  SELJA: It is  another ques- 
tion. 
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MR. CHAIRMAN: Your supplemen- 
tary contains a larger question. This 
question is about teachers. The Minis- 
ter is not obliged to answer this. 

SHRI SUBRAMANIAN SWAMY: 
Let them learn some Tamil before they 
ask others to learn Hindi... (Interrup- 
tions),.. 

SHRIMATI CHANDRIKA ABHI- 
NANDAN JAIN: Mr. Chairman, Sir, 
this is an important question put by the 
Members from Orissa. When it comes 
to the reply, I find that the reply is very 
vague, complicated. I cannot compre- 
hend it properly. I want the hon. Mini- 
ster to throw light on the different as- 
pects of the reply. There are contra- 
dictory statement... (.Interruptions)... 
May I put my question? I need your 
protection. 

MR. CHAIRMAN; Let the hon. 
Member put her question. 

SHRIMATI CHANDRIKA ABHI- 
NANDAN JAIN: There are contradictory 
statements. The very first sentence 
says, "..maintenance of 600 posts of 
Hindi teachers sanctioned during the 
Seventh Plan would be provided to the 
State Government in the Eighth Plan 
also." So you have made a provision 
in your budget to provide for the posts 
of 600 teachers in the Eighth Plan also, 
if I understood your reply correctly. 

In the latter part of your main reply 
you said, "In accordance with the gene- 
ral policy... grant for maintenance of 
the posts relating to the Seventh Plan 
is not admissible." Will you throw light 
on this aspect of payment of salaries to 
the 600 teachers? What is the position 
when it   comes  to the Eighth   Plan? 

Again you have said that up to 1991- 
92 you have Paid their salaries. What 
is going to happen in future? I mean, 
thereafter, are they going to be paid by 
the Central Government or the will State 
Government have to look after their 
salaries? 

MR. CHAIRMAN; Actually she had 
answered the question If she wants to 

give the answer again...   (Interruptions). 

SHRIMATI CHANDRIKA ABHI- 
NANDAN JAIN: Finally, this is a part 
of the three language formula. Is she 
going to continue with the three-language 
formula? Is there any move to review 
the   three-language   formula? 

KUMARI SELJA; Mr. Chairman, Sir, 
we are committeed to the three language 
formula; 

There is no contradiction in the reply. 
Whatever posts have been sanctioned 
during the Seventh Plan and all the 
Plans, we would carry them forward to 
the Eighth Plan. But then subsequently 
we had two Annual Plans coming up. 
That six hundred posts that were created 
in the Seventh Plan, we took them over 
and we paid for them in these two An 
nual Plans also. But subsequently we have: 
decided that these would not be carried: 
over to the Eighth Plan which commenc- 
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ed after the Annual Plan. It was inti- 
the new Vice-Chancellod is in the pro- 
mated to the State Governments that 
they would have to carry that liability. 
(Interruptions). 

442. (The questioner (Chaudhary 
Harmohan Singh) was absent, for 
answer, 

  


